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Board of Revenue _[1894: T.N. Act I
YTAMIL NADU) ACT No, I OF 1894.%
(Tre Y(Tavzn Napvu) Boasp 0% REVENUE Aor, 1804.]

(Received the assent of the Governor on the 24th November
1898, and of the Governor-General on the 4th January
1894 ; the Qovernor-General's assent was first pub-
lished in the Fort 8t. George Gazetle of the 23rd
January 1894.]

An Act to provide further for the conduct of
business by the Board of Revenue.

WaEREAS it is expedient to provide further for the
conduct of business by the Board of Revenue ; It is
hereby enacted as follows :— ;

1. [Repeal.] Rep. byihe Repealing and Amending
Aet, 1901 (Ceniral Act XI of 1901).

1 These words were substituted for the word *‘Madras'’ by the
Tamil Nadn Adaptation of Laws Order, 1889, as amended by the
Tamil Nadu Adaptation of Laws (S8econd Amendment) Ordor, 1969,
which came inte force on the 14¢h January 1869,

*Short title, ‘*The Medrua Board of Revenue Act, 1804," waa
g;voalz; by the Repealing and Amending Act, 1901 (Contral Aot XTI of
1 . ’ ‘

For Statement of Ohjects and Reaaons, see Fors %, George Gazette
Supplement, deted the 24th January 1803, p. 1; for Report of the
Svlect Commmittee, see ibid, dated the 16th May 1883, p. 1; for
Proceedings in Council, see ibid, dated the 2nd May 1893, p. 1%
and ¢bid, dabed the 21st November 1898, p. 17. ' :

See Tamil Nadu Act T of 1802, 7 (1). -

This Act was extendsd to the merged State of Pudukkottai by
geotion 3 of, and the First Schedule 0, the Tamil Nadu Meorged
Btates (Laws) Act, 1940 (Tamil Nade Aot XXXV of 1049},

This Act was extended to the Xanyakumari district an
Shencottah talul of the Tirunelveli district by section 3 of, m?lil‘;,;
Bchedule to, the Tamil Nadu {Transferred Territory) Extension of
Laws Act, 1957 {Tamil Nadu Act XXII of 1957), repealing the
corresponding law in firee in thab territory.
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2. Notwithstanding anything contained in Regula- Board may
tion I of 1803% in Regulation V of 18042, or in Sistribute
any other enactment in force in the 2[ State of mrl?;:l::sto
Tamil Nadu], it shall be lawful for the Board of spprovel of
Revenue, subject to the approval of [the Government GoVersment.
concerned], to deolare what portion of the business
of the Board may be disposed of by a single member
or by two members, and what portion shall be reserv-
ed for the decision of a Collective Board. Every such .
declaration shall, after approval by 3[the Government
concerned], be notified in the *[Official Gazette]:

Provided that, in the case of any subject reserved Proviso,

for disposal by a single member or by two members,
the said member or members may refer it, after sonsi-
deration, for the opinion of another member or for the
decision of a Collective Board, as the case may be,
and that, where the opinions of two members differ,
they shall refer the subjeot for the decision of a
Collective Board. E

8. All orders made and decisions passed by one or g gers of
more members of the Board in accordance with a one or more
declaration made under the last preceding section or Membems to be
with its proviso shall be held to be the orders and Bogrd.
decisions of the Board of Revenue, and the same shall
not be deemed invalid by reasson that subsequent.
thereto the said declaration was disapproved by

3[the Government conoerned].

4. Not less than three members of the Board shall A gollective
be held to constitute a Collective Board. Board.

1 Repeated excopt as regards  tha Scheduled Districts-Sex
soction 2 of Tamil Nadu Aot X of 1802, = =

2 This expregsion waa substituted for the expression *‘ Presiden
oy of Madras’’ by the Tamil Nadu Adaptation of Laws Order, 1970.
which waa deemed to have come into foree on the 14th January 1949,

3 Theas words were substituted fer the word ‘‘Government’' by
the Adaptation Order of 1937.

4 These words were aubstituted for the words ‘.‘F?rt::.s:. Qeorge
Gazette’* by ibid. . A
*The Tamil Nadu Board of Revenne Regulation, 1808,
126-19—28



